
rlr '1.1'.U: •. 

~ In Karch, a COii>' ot whldl 
II bmn1 circule&ed with the Bude• 
papen, alone with a Supplement --
Plllinlr1c the .ut.equent chan1es. 

1a p~l  u.e buqet pro-
~ to the Hou•e. I would ~l  

with the eJqll'e9ion of my COftAdence 
that In debatlll1 th-prOl)OAla the 
Jl-will bear In mind the compeU-
ln1 -le nffealtles of the aitua-·tl-and the vital Import.a.nee of 
a•olcllns - oHrdrllft on the limited 
resources of Oovemment alreedy 

~ strained to the utmoat on other 
ec:countl. ......... 
OOWRNMENT (UABILITY IN 

TORT) BILL• 

TM JI ...... f~ 

ilah ... c1-rrlcaUw (Dr .... 
B•llMs SlllP>: On behalf of Mr. 
Govlnda ~. I bee to move for 
leave to introduce • am lo deftne 
•Del amend the law with reapect to 
the liability of lhe Govoernm.nt in 
tort and to provide fc. c:e1'taln matten 
conneced therewith. 

llr. ~ ......... er: The quemtjon 
11: 

~t leHe be cnnted to in-
iroduca a BIU to delllle and amend 
\be law wWt IWped to the 
U.bUity of the Oo-t in 
tort and to provide for ~rt l  
mat ..... connact9d thettwith. .. 

Tile tftOtiolt -. odopCed. 
Dr • .._ ~ ..... : I introduce 
U.BW. 

U.UlllL 

Publlc 8erriee CornmiNI-for th• 
period lit April, llM lo Jbt 
March, 1_906, t099ther with the 
Government'• Memoranclwn 
thereon, laid on tile Table of the 
'nllrd Lok Sabha on the Znd 
Mardi, 1918." 

ad IEaawanaJ o..-(Delhi 
Sadar): I want to raiae a point Of 
order on UU.. 

~~.I ~~ 

Wfi"ft I ft ~ ~ 323 

'1~f~~i t•~it~ 

' itfl ~-

"lt shall be the duty Of the 
Union Connniaion lo ~t an-
nually lo the J'J9ideftt a report 
u to the wo11t dolM by the Com· 
m ... ion and on receipt of ludl 
report the Prealdent aball - • 

~ thereof toeether with • 
memorllftdum ~ pl i li 1. u TeS· 

pecta the cuea, if any, where the 
advice of the Commi..ion - ADI. 
llCC'epted, the r-m for llucb 
-~  to be laid befatt 
each 8-Of Parliament." 

~ ~. il' I~ ~ 

qrS"{ ~ ~ ~ q ~ ~ ~ ~ 
q f"')t ...,, fmf it 19 65 it ~ 
~Iii g), ~ t)..im -."'\' ri it qi 
ff irt\" l""'ii''R t. '{Sf 111'1: llll'I' lf(T 
-'"" 1.rt .,.. ~1'1'1'i' ~ 

!TIT 111"' ft, MiA "'" it ~ 
'"' t m tw m ilf 1" •ur .... 1~ ft 
ifoln t_, a "' t1R'tt ~ 'l'lfT t I 
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Shri Kan arial uta

lleort (M)   j 8

ittt *r tt  « *M sS ir r 

Tt   tt *r  r   it ar  

t l TK TOJT  triWlt t r P tt 

 T  TT  T*  *T  T*.   «rr

iRWT nit 1 «nr «nr*rr  Hit

t W r *«r  Tt *Ft TOT rr 

Tjr t, rTT ttt* *r ** 

TTPSsrt *T  Tt   I  *TT  IS6 H1

Tt at n tr «tt. *r rr r Tt *n*r  *rr« 

 *t *r *F**rr «rr    *ir  to  

it*tt *t Pkt «nr it t t ijrtci

 «t  * *ttttt 

 TrT Ttr  i   r jjt

rr *r  ts jtr t V«r tttt 

 r jr   *r r   a  

TtFTtiR it TOt j «t, «r t yn 

tt  Wit r r * T r « jr*r 

*  Tt  iti  ar t *tt Sr to 

orts «nc **r ycr 1  «trr

**nr i   s tt*  yttj rrnt, 

dt t tt Tt ht* *r It, tr *nr 

tT r t Ttar  rir airsnt, *r 

yt Tt tort t, r n tr r 
it *t  1 W   W RTVH *t 

t  TO tt t iT *tar rs*T 

* t 1

Shri A. t. VaJaJCe (Balra ur) 
rose—

Shri VMjra Chino Shakla  Ater
y e lanation, k ay not necessary 
or the hon. Me er to My anythin. 
I the hon. Me er had een a little 
atient, it iht  not  hae  een 
necessary to raise Shis oint.

We laid this reort on the Tale o 
tht House on and March, 1966.  I
ediately thereater, ater aout 1 
day*, e ae notice o a otion or 
discussion o the reort in the House, 
t unortunately, the House could 

not And ti e.

Shri Kan ar Lai Onta  This i*
oern ent usiness.

Shri VHyj Chann Shakla  Ater
that t o ti es e ae  t o ore 
notices or discussion o this reort, 
ut to our illluck the House could 
not And ti e. Our notices are end
in, ut there as no ti e ied or 
discussion. This oern ent otion 
has een endin or aout one year 
and 9 onths. So. tt is not our ault 
that this reort has not een discussed.

Shri Kaa ar Ls ut* This  is
oern ent usiness.  The oern
ent should sec to it that the reort 
is discussed.

Shri V ya Chars ShuMa The
reasons ecause o hich any i
ortant atters could not e discussed 
in this House are ell kno n to the 
House, I need not o into the. We 
kno under hat strain this has een 
oin on.  The  Business  Adisory 
Co ittee has een allottin ti e 
or discussion o  arious i ortant 
atters, ut ay e ore i ortant 
thins Interened and the House in 
its isdo did not And ti e to discuss 
this reort, ut as ar as the oern
ent is concerned, e took the ro t 
ste o oin a otion or its con
sideration not only once, ut thrice.
So, it is not the ault o the o
ern ent at all

nr tnrt Wt otott 

«t , t*t  W  snt ir, «nr 

«is*rtt *r t It i  iraS  rr t 

t  t   r itr *nt t i 

*rro*r art r* r *rnt 

I, nr   nrtr   tt*t art* 

HWTJtO TitiV tt tot It i c  

irinr Tt r iSt li tt a t r 

tt it nrr,   19A6 Tt«t nr

«st, r  *r*r ttit     i 

rtr * r it ar  itt   It— r 

r  isit «t i t   lt   c i
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r HrVTr i «TVTRT Wlir, 

n t   rr* *nrn 

*tt i «rry jrnr r «t t   a 

it t t irtr «rr *r ct   *rr 

trr i

t **T DM    *TTHT us

ri e* * «P *T *t rr siTr 

Tttr *r r.i icsrRt jtrt tt i

Mr. Deuty  Seaker  The Minister
already ca e eore the Houae ith 
a otion, ut or ant o( ti e it 
could not e taken u.  What Is to 
e done

Shrl Kan ar Lai uta It is o
ern ent usiness. oern ent should 
co e eore the Business Adisory 
Co ittee to allot ti e or it.  It is 
not (he ault o the Business Adisors 
Co ittee.

h «***«*  nn  ( j  . 

nen   «i  at a to**

tn «TtT  ir«T *r IWl V   TTO 

  «r  rtiTH n T * 

iPTT *PTT k I CTT    tT*T*T 

«rV   t i rr*   at

 t r *   utsH hrast

nrt ni t srns* sir nt i 

i r*    «t*nrr st    rc 

nt * i *   B«rt rt tt

t   ni    i   to JTTi7

 tss  I jinEt arr« *   *  *nr

WT   TOT   *r JJ7T T*

tinr *ri SrPir ircrWtaR rt 

t tt   a 

n *rr  «rc 9Pj(T t t  *rtt 

W*T« FT ** i A* Wt  1HJH

i «r*r  r*......... t...  .

anr tt tarr  at  t 

it*  i ** *rW *   *r* «rn « n 

t cr    t

lN «n ( tnht)   

rnn    «     I   «r

*r*ra r*rr snsr i * r tt ro«

* i

« ro on    

n  *  *Oirnr i   rrrt 

tt   rra irrr . nt ar 

*r sit k *n*t *nrr rr  
*rr. r r hr   «nr     . i 

 at   MI*   t tt ir  7 I

* *rrr  *nrn Pnr n ir

.   7W *r Fjhi t it

* T*rnr  nnrrT   S i

* art n nrar  «Vr

n R Var Hi i r  **t 

n   Pjr *r t rnTRt s 

cr r Vt Bty TT  i  F 
sirrei 8«iri    ut an  i

yr      ar tt «tr 

Te*r i

StaTl Tenneti Vts ut ui (Vinkat
atna) I do not ollo Hindi, ut 
i I heard the translation correctly, 
the hon. riend says that e on this 
side ara accuMonied to astin tie. 
It is a ery ojectionale stateent.

Mr. Deuty*Seaker  As 1  hae
already e lained, he says etraneous 
atters ere raised hich took a lot 
o ti e.

Shri Tenneti Vte ata  Matters 
are raised and the Chair allos the 
and no ojection is taken at that tie. 
Is it roer or the resectale riend 
sittin to y ront no and say that 
e are astin the ti e or that 
etraneous atters are raised.  It is 
ron.

Mr. DeutySoaker He neer In
tended to say that there as  any 
aste o ti e.

Shri TenBettl VtenattM M Coin 
to the ain oint o the Minister, it 
is that it is not the ault o the o
ern ent i the reort as not rouht 
tot discussion. But the act is that
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* tta  *t  **un arr

* u .........( n«r)   ltt

ITTHW   n«t RRT W OT

«T1   t ( r*)

« *«««* HW   T *t«t

WT   *i i n

S *t I     raT it

PTT 1TWT *TW«r     I

«t ht in  n  t  *

«PT t *tr WT VT*   t

«ra «rcr tt h **nr an i

«t treer* nr    «t «r*t

* W *r rni*tt rt  rr  nr 

tW st tt      rarnrrn 

src   *rt Sir tt* rr tnnrT r i t 

r   it «nrt nr *r  r   rt 

   tt   jr*i  *n ir *ntarr

*    t rrnrr t *it  s

N rr**Tart **1 PT 7*T  TT*

i jtr  *r Br r i *r trT t«rr 

itr  i rrt *t *r «r hr 

  a* *n ra*r *r   *rr ** 

*ri star     *r ir  

y* *   so* tnT    «R r 

iran r * t e tr r 

S *i*nT V ot r   sn **tt 

T «r    

Mr.  DeatrSctker  The  hon.
Me er should realise that hateer
 «h disci i ed as discussed ith the 
erission o the Chair. He should 
not criticise the Chair.

The  Mtaktar  o  Partta entary 
A Bairs uj O IoB«  (Dr. in  
SaM( Sla e) We hae noted the 
su estions that hae een ien y 
the hon. Me ers tor our uture 
uidance.

t Vttra hana Shakla The
Constitution  lays  do n that  the 
tral reort o the PSC shall e 
laid t  oth Boo  o Parlia ent 
tB ith a e orandu e lainin

the reasons here the adice o the 
Co ission had  not  een acceted 
y .the oern ent. It is unortunate 
that e could not ha a ullleded 
discussion earlier than this day.  As 
1 said earlier, it is our estalished 
conention that  sae in ery ece
tional circustances. oern ent al
ays accets the adice o the PSC 
in reard  to a oint ents  here 
the Co ission is consulted. nless 
in the oinion o the Minister concern
ed ecetional circustances arrant 
a dearture  in  ulic  interest, the 
Co issions  reco endations  are 
not enerally dearted ro. Een 
in such cases, e hae to reer the 
ack aain to the Co ission ith 
our reasons or dierin ro their 
ies. Then  the Co ission con 
sideis the atter aain and they send 
us ack their reco endations. Ater 
reconsideration o those ies, o
ern ent  ay  accet the  reco
endation. I  the  oern ent  is 
still unale to accet it, the Minister 
concerned has to ake the atter to 
the  a oint ents co ittee o  the 
Cainet hich ies the inal order 
aout these atters.  In cases other 
than  a oint ents  or  ro otions, 
heneer any Ministry considers it 
desirale not to accet the PSC re
co endations,  they hae  to reer 
the atter to the Ho e  Ministry 
iin alid reasons.  I a ention
in all this to  sho that e hae 
laid do n a ery elaorate rocess to 
see that there is no liht hearted 
dierence ro the  PSC as ar as 
the oern ent orkin is concern
ed. We are ery anious that ost 
serious consideration should e ien 
to such uestions  here to oern
ent ind it  diicult  to accet the 
reco endations o the PSC.

IB hra.

I ill ie so e iures relatin to 
the ast e years hen e ound it 
diicult to  accet the reco enda
tions, and those iures ill a ly 
ho to hon. Me ers that e attach 
the hihest i ortance in resect o 
the adice  tendered to us y the
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(Shri Vidya Charan Shuklaj 

PSC.  In the year  196 8,  1,600
cases ere reerred to the Co is
sion tor (their adice and there as 
only one case in hich e ound it 
diicult to accet their adice. In the 
year 1966, 1.  cases ere  re
erred to the Co ission and e ac
ceted their adice in all the eases. 
In 196 6, 1,900 cases ere reerred 
to the PSC and e acceted their 
adice in eery  case  ecet  one. 
This only oes to sho that e hae 
een tryin to resect all the adicc 
and reco endations that the PSC 
had een iin to the oern ent 
and this is in keein ith sirit in 
hich our Constitution created  this 
ody rr reulatin the ulic serices 
in ur country.

There arc certain other  atters 
hich hae een reerred to in this 
reor and 1 a sure the hon. Me
ers ould raise so e  oints  and 
ie their aluale adice on those 
oints.  But I ould like to reer to 
a e o those oints so that the Me
ers ay ie us the eneit o their 
oinion and their adice on those in  
ortant atters.  One o the atters 
hich I ant articularly to ention 
here is the  reresentation  o  the 
e ers o the  Scheduled  Castes 
Scheduled Tries in the arious cen
tra serices. As the House is already 
aare, the PSC as ell as other re
cruitin aencies hae een ien dis
cretion to recruit candidates elon
in to these co unities ho ay 
otain lo er laces  in  co etitie 
eainations and other selection* su
ject  o  course  to  the  ini u 
standards hich hae een laid do n 
or eiciency. There has een an i
roe ent in the reresentation o 
the Scheduled Castes and Scheduled 
Tries in the allIndia serice* to a 
ery lare etent, and this has een 
ossile articularly ecause e hae 
oened one centre or reeaina
tion trainin hich is useul to the 
e ers o the Scheduled Castes and 
Scheduled Tries and ater takin this 
traltin at the trainin centre, hen 
they  a ear  or  the  co etitie

eainations, e et  uch  etter 
results ro these eainations as 
ar  as  the  candidates  ro  the 
Scheduled Castes  and  Scheduled 
Tries are concerned.  Another centre 
has een oened in South India or 
tihis urose.  Still,  e  hae  not 
achieed the desired results. We ould 
like cent er cent success or  the 
Scheduled  Castes  and  Scheduled 
Tri s candidates to All  In all  the 
sea s that are resered or the in 
the arious serices.  And this short
all is articularly noticeale in the 
technical  and  secialised  Helds.  I 
hoe that ith the increased acilities 
or adance ent ein ien to e
ers o such co unities y ay o 
scholarshi and stiends and conces
sions and in the atter o adission 
tu arious institutions, ore and ore 
candidates ho a ear in the uture 
eainations ill succeed  and  e 
shall soon e ale to ill all the uota 
hich is resered   these t o co
unities.
Another i ortant eature o the 
actiities o the PSC is the inter* 
ies aroad.  There hae een re
uent reerences to the. raindrain 
ro the country, and there are stu
dents ho study arious technical su
jects  aroad  and  unless  ery 
ery secial acilities are oered to 
the, e hae ren indin it diicult 
to attract the ack to the other
land to sere here. When We started 
adertisin the osts aroad and e 
started lookin or these Indians and 
anted to encourae the to co e 
ack to India, e ound that one o 
the eistin reasons as that it costs 
the ery heaily to .coe to India 
or interies at the PSC.  I they 
ere selected, that ould hae teen 
so e co ensation or the, ut the 
idea in their ind ould e that i 
they ere not selected, they ould 
e unnecessarily ayin the cost o 
traellin to and ro. We could eet 
their cost o traellin in India, ut 
the coat o their coin ro coun
tries aroad and oin ack ould 
e ery diicult to eet and it ould 
e ary costly.  So, a  aysta  as
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introduced to send either the Chair
an or one o tihe e er* to coun
tries aroad to interie candidates 
lor such secialities or hich candi
dates in India ere not nor ally an 
easily  aailale.  This  syste  has 
orked uite ell and I hoe e ill 
hae the endorse ent o this House 
so that e can et ore and ore 
Indians ho arc takin trainin or 
serin aroad and rin the ack 
 our  country  and  utilise  their 

secialied technical knoloe.

We hae under consideration  the 
uestion o etendin  this  recruit
ent aroad to the candidates ho 
hae to e e loyed in arious un
iersities, tne Council ol Scientiic and 
Industrial Research and tihe ulic 
sector concerns.

Trre is another i ortant atter 
aout hich the Me ers iht ie 
their ies and that is  aout  the 
eaination edia c the PSC. As 
you iht re e er, there as a ro
osal to introduce Hindi as an alter
natie edia o iaination in the 
PSC in addition to Enlish.  Ater 
so e consideration t decided that it 
ould not e  roer  to  introduce 
only Hindi as an alternatie edia 
or eaination in PSC.  Then an
other roosal as ade  that  o 
iht. 1o ein ith, introduce al
ternatie edia o eaination  in 
such lanuaes hich  are  already 
ein used in arious Indian uni eri
ties or the urose o ostraduate 
studies.  There ere ie to si such 
lanuaes hich ere ein used in 
arious Indian uniersities or ost
raduate studies, ut still,  e  elt 
that 1*. ould not e roer to ntil 
our decision only to those ie to ni 
lanuaes. Thereore, e took a de
cision tyiat the PSC shall conduct 
eainations in all  the  lanuaes 
entioned in the Eihth Schedule o 
the Constitution, and candidates could 
take eainations in th* edia  o 
ttaae lanuaes in addition to Enlish, 
r ha* that the PSC ould tie ale 
to ie elact to this decision o the

oern ent ro the eainations 
to e held ro 1968.

As hon. Me ers are  aare, a 
hih oered Adinistratie Reor s 
Co ission  is  oin into arious 
asects o i roe ent in our adin
istratie syste.  One o the asects 
that the Co ission is e ected  to 
dates in India ere not nor ally and 
selection enerally y the nion and 
State Pulic Serice  Co ission. 
We are lookin or ard to the  re
co endations o  the  Co ission 
an I a sure that the discussion in 
this House ill rin out a lot  o 
useul  oints  hich could e trans
itted to the Adinistratie Reor s 
Co ission or its detailed considera
tion so that the reco endations ay 
relect ully and truly the eelins o 
the eoles reresentaties.

There is another oint hich I ay 
rin to the notice o the hon. House. 
That is. this Co ission dischare its 
constitutional and statutory unctions, 
and hile e discuss  the reort o 
this Co ission in the House,  e 
iht  liit  our  discussion  and 
criticis to the oints here th o
ern ent is concerned or here  the 
oern ent is  anserale to  this 
hon. House.  And this ill O course 
ean a ery useul d ale hich ill 
enale us to i roe our orkin, and 
also enale the Adinistratie  Re
or s Co ission  to 0  into  the 
oints hich hon. Me ers  iht 
su est or i roe ent in the PSC 
and their relations ith the oern
ent and ice ersa.  I a sure the 
Me ers ill take care not to S into 
such  constitutional  and  statutory 
orkin o the PSC aout hich 
the oern ent is not  resonsile 
nor is  oern ent  anserale  to 
this hon. House.  I a sure the dis
cussion on these oints ill e useul 
and the Iran. Me ers ill o into 
arious oints hich hae een en
tioned in this reort so that e can 
take a roriate action on the.

Thank you.
Sri Bt otl Mishra  (Motihari) 
The oints eritioned in the Minis
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ters seech are not coered in   che 
ook. A ne coy should e su lied.

Shri V y* Charan Shukla The
decisions aout lanuae edia and 
other decisions ere taken later on. 
But there are any oints hich re
late to the statutory unctionin o the 
Co ission.  Discussion  can  take 
lace on .those oints and the oints 
I hae entioned.

Mr. DeutySeaker He has ien 
urther clariication ith a ie to 
inite the oinion o the House.

Motion oed

That this House takes note o 
the Fiteenth Reort o the nion 
Pulic Serice Co ission or the 
eriod 1st Aril,  196 to 1st 
March, 196, toether ith the 
oern ents Me orandu there
on. laid on the Tale o the Third 
Lok Saha  on the  nd March,
1966.

Shri R. Barn* (Jorhat)  What  is
lh ti e allotted

Shri  Seshiyan  (Ku akona)  I
su est  hours ay e allotted.

Mr.  DeutySeaker  Today  at
 oclock the Adjourn ent Motion ill 
e taken u. So, this discussion ill 
e continued later on.

Shri C. C. Desai  (Saarkantha) 
Sir, I ould not laour this oint o 
delay in the su ission o the reort 
to this House,  althouh  I ant to 
ention it. I do hoe that the reort 
or 19666 ill e  su itted ery 
soon to this House, ecause that re
ort ust hae een su itted y the 
Chair an o the PC to the Ho e 
Ministry in July. 1966 and the Ho e 
Ministry ust  hae  taken ull ae 
coit o the reco endations ade 
 the oints entioned in that re
ort. I do hoe that it ill e eore 
the House eore this session ends.

Shri l Mjraa Has it een resent
ed to oern ent*

Shri C. C. Dei The reort or 
1D666 ust hae een su itted in 
July, 1966 and the reort or 196667 
ust e due or  su ission net 
onth. I  hoe  all  these  reorts 
ould e su itted to  Parlia ent 
eore the current calendar year.

As the Minister said, the Co is
sion is a constitutional oran o our 
arlia entary or o  oern ent, 
the  other  to  constitutional  les 
ein the Sure e Court and the 
oice o the Co troller and Auditor 
eneral. Fortunately  the  Sure e 
Court has aintained its indeend
ence. interity  and  hih estee in 
hich it is held. The sae thin can 
e said aout the oice o the Co
troller and Auditor eneral also. 
Three  successie  Auditor  enerals 
ho 1 hae kno n ersonally hae 
aintained  the  hihest tradition o 
that oice. I also kno the Chair
en  o  the  PSC—Mr.  R.  N. 
Banerjee.  Mr.  Hcj adi  and  Mr.
B. N. Jha. hose reort e are no 
considerin.  All o the hae also 
seen the orkin o the Co ission 
ro the oern ent itsel. Fro 
y e erience.  I can say  that the 
traditions hich hae een aintain
ed y the Sure e Court  and  the 
Auditor eneral hae not een ain
tained in the relationshi eteen the 
PSC and the Ho e Ministry. I ill 
ie arious ea les  o that sense 
o disresect hich *he Ministry has 
or the Co ission.

Lookin at the ersonnel or the 
co osition o the Co ission en
tioned n the  reort,  one inds that 
there is a roressie decline in the 
calire and status o the e ers o 
the co ission since indeendence. I 
do not ant to say anythin hich 
ay ean any disresect or any o 
the eistin  e ers,  ut judin 
urely ro erits and co erin the 
ersonnel ro ti e to ti e, you ll 
see there is a roin deterioration 
in the status and calire o the e
ers. So uch so that accordin to



V.V.S.C.   J AISTHA 1, 1889 (SAKA   Reort (M)   I9

this reort, there are only S e ers 
orkin, hen the sanctioned strenth 
is 8. Ho is it that ith the ro
ressie increase in orkload o the 
co ission,  acancieshae re ain
ed unilled My  susicion  is, there 
ust hae een so e conlict eteen 
the Chair an o the co ission and 
the  Ho e  Ministry.  The  reco
endations o the Chair an hich 
should hae een acceted y the 
inistry erhas  ere not acceted 
y the inistry ecause the inistry 
or erhas as I kno in one case the 
inister hi sel as antin a arti
cular erson to e a ointed,  aout 
hose interity  itsel there  as a 
dout. We hae to e ery careul 
in selectin the e ers o the co
ission, ecause  the recruit ent to 
the hihest serices in the  country 
like IAS, IFS and IPS deends on 
the ay the co ission unctions. It 
should e the endeaour o the Ho e 
Ministry to see that the reco enda
tion ade y the Chair an or illin 
u the ost is ien the hihest eiht. 
In act, there should e so e kind o 
a achinery eoled—InterState  or 
CentreState Council— hich  should
o into the uestion o a oint ents 
to the Sure e Court and the PSC. 
There hae een cases here aTI kinds 
o retired eole ho ere aourites 
or latterers o the inister concerned 
ere a ointed.  This is articularly 
so in the ease o the State Pulic 
Serice Co issions.  At least there 
is so e se lance o dinity in  the 
PSC. ut I kno a nu er o State 
Pulic  Serice Co issions  hich 
hae een treated  as  nothin  ut 
du in rounds or discredited, un
anted oliticians.

The nu er o endin cases ith 
*h* PSC has een increasin,  yet 
*he co ission has not een ien 
the ull strenth o its e ershi. 
Why  A* orkload is increasin. 
They an reach ic « stae k* *** 
Hih Courts  ith the nu er  o 
MBdto caaea increasin and so e
ti es y«i eaa And  een cases 10 or 
 .

1.M hrs.

Shri C. K. Bhattacharya in the 
Chair 

Another oint is the ee tion list 
I ind all kinds o eole  there— 
Priate Secretary  to the  Solicitor 
eneral and so on.  Why are  these 
ee tions necessary  The   hole 
list should e reeained and  re
duced to the ini u.  They should 
o to the ulic serice  co ission 
here there is a air and oen ethod 
o recruit ent—adertise ent, inter
ie and selection on erit.  I the 
a oint ents are ade y the  in
isters or ersons concerned, there is 
likelihood   o  unairness   and 
aouritis. To aoid this, the  list 
should e reeained and  reduced 
to a ini u.

There is one syste in he ulic 
serice co ission hich I ant  to 
rin to the notice o oern ent. 
We hae  to  interie oards  or 
IAS and IPS. There is no co on 
standard. One oard interies cer
tain set o candidates  and  another 
oard interies another set o candi
dates.  Ho they are  oin to  re
concile the ealuation o these candi
dates is eyond e. This atter has 
een eained in the SA and  K 
and they hae  decided that  there 
ust e only one  ody o  inter
ieers. So, I su est it is the duty 
o the Chair an and at least one ore 
e er o the co ission to si* on 
ail interies and not releate (he 
unctions to  to  dierent  oards 
ithout any  co on  standard  or 
ethod o ealuation.

One su estion that J ould like to 
ake or i roe ent o the status 
and the resect o the Co ission is 
in reard to the re uneration o its 
e ers.  Accordin to the oriinal 
concet o the nion Pulic Serice 
Co ission the Chairtn should e 
o the sa e status as  Secretary  to 
oern ent and e ers should e 
o the sa e status as   Additional 
Secretary to oern ent. Since then
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this desire on the art o the ini
stry to oer hel, oerco e or oer
shado a ody like the nion Pulic 
Serice  Co ission  ha  induced 
the to loer the status o e ers 
o the Co ission and reduce  their 
salaries. TTiis .oint should e eain
ed. No, I eliee, the Chair an o 
the Pulic Serice Co ission ets 
Rs. ,00 hich is Rs. 00 less than 
hat a Secretary to oern ent ets. 
Their status is and ouht to e hiher. 
He is a constitutional oicer. Let the 
Chair an o the Pulic Serice Corr 
ission rer er that he cannot e 
re oed ecet y a ote on the loor 
o this Huse. He cannot e re oed 
y oern ent.  He is a constitu
tional oicer and his re uneration and 
trrs o oice should e roortionate 
to that articular estee in hich he 
is to e held.

They hae ot a syste o hat 
they cjll  deart ental  ro otion 
co ittees,  j hae een a e er 
o deart ental  ro otion  co
ittees. I kno ho they hae een 
unctionin.  I understand there hi
her n so e i roe ent since thr. 
In y days these deart ental ro
otion co ittees used to sit in the 
Miriistry here, naturally, there as 
also a e er o the Pulic Serice 
Co ission ho as  oer hel ed 
y oicers o the Secretariat. No. I 
eliee, they hae one a ste urther 
and  deart ental  ro otion  co
ittees are held in the oice o the 
nion Pulic Serice Co ission. But. 
een so. the constitution t deart
ental ro otion co ittees Is such 
that  the oor e er o the Co
ission  i*  oer hel ed  y  the 
Secretariat reresentation and this is 
hat ouht to e taken care o. There 
should e at least to e ers o 
the Co ission  on  eery  deart
ental ro otion co ittee and their 
ies a uld reail as aainst those 
o the Secretariat reresentaties  or 
technical eole ho are associated 
ith it and ho are really assessors 
rather than u e ers o the de
art ental ro otion co ittee.

Secondly, they  o ay nat  they 
call conAdental rolls or  character 
rolls.  I kno ho these character 
rolls are ritten,  it deends  uon 
the ie that a  articular  oicer 
takes. He rites your reort accord
in to hether he likes you or not. 
The Pulic Serice Co ission ouht 
to e ery careul aout oin into 
the erits o candidates  and  not 
erely relyin  on  character  rolls 
hich are ritten y oicers ore as 
an e ression o their o n rejudice 
or eelins aout the en under the 
rather than on a air assessent  o 
their alues or ork.  I  can ie 
seeral ea les.  I do not ant  to 
tak seciic cases eore the House 
1 ould like to aoid that. It the hon. 
Minister ants I can tell hi cases 
here injustices hae een done or 
are ein done on the  strenth o 
ihesr socalled character rolls.

One co laint aainst the  Co
ission. hich you ill And eery
here, is that there hae een  in
ordinate delays.  There are las de
lays as th. Forein Minister said, ut 
the delas o the  Co ission are 
een  orse.  This  ery  case,  this 
ouse o a stateent that has een 
reared y the Ho e Ministry to 
.ars ater it reorted to oern ent. 
lti ately they did not acet  the 
reco endation o the  Co ission 
to hae a de noo  inuiry  si ly 
ecause the case has een dra in 
on or our years.  It is too lon a 
eriod, uite lru, and I aree en
tirely ith the decision.  Ater ha
in ut a an under troule, under 
Are. or our lon years e should 
not hae a de n«io inuiry. Where 
as the necrsslty or an inuiry or 
our years  Why as  the  deart
ental inuiry not co leted earlier. 
I you are under a cloud, under sus
icion, you ill kno hat it is to 
ass these our years.  It is like 0 
years hn a an has the sord o 
unish ent hanin oer his  head. 
ou should take care to see that titan 
unish ent cases are disoaed o 
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,early as possible. They shoula: be 
.given priority, they should be handled 
quickly and the sword of punishment 
should not be kept hanging indefinite
ly for years 0ver the head of an 
,officer of the Government. Therefore, 
these delays, particularly in the 
matter of punishment icases or depart
mental acti'Cm c-ases, should be gone 
into and taken care of by the Chair
man of the Commission himself. 

The Minister of State in the Minis
try Of Home Affairs referred to the 
Administrative Reforms Commission. 
I do n'ot know what exactly is 1fue 
,procedure followed by that Commis
sion to go into the working of the 
Union Public Service Commissinn, bu1t 
I have a suggestion to make for what 
it is worth. We have now three dis
tinguished Chrurmen of tlhe Union 
PUJblic Service Commission who have 
retired, namely, Shri Banerjee, Smri 
Hejmadi and Shr'i .Tha. They can 
very well form a ct>mmittee together 
:with the p,vesenlt Chairman who is 
.also a distinguished civilian and for 
whom all of us have the highest res
pect. Id' they form ,a committee to go 
into matters like the compositi'on of 
lthe Commission, appointments, selec
'tions, membership of the Commission, 
working of State Public Service Com
ntl.ssi·ons, how to reduce or curtail de
lays in departmental or punishment 
cases and various matters connected 
with it, the que1,ition of interv1ew 
board to have a comparative and com
petitive assessment of the wrious can
didates and so on, I am sure the 
Home Ministry rwill find ample 
material iwith whilch we can improve 
the working of lthe Commission and 
which shall give satisfaction to the 
whole House. 

These Sir, are some of the sug
gestions which I had in mY mind. I 
do h'Ope that_ we shall very soon have 
1ll1 opportunity Olf discussing the 1965-
'66 report, which must have been pre
sented Ito Government some time in 
:s34(ai)LS-8. 

July 1966, and aJso the 1966-67 re
port. 
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Shr r. RuMB rtl (Madurai) 1 
a araid that I hae rtry little tia* 
eore our o* clock today and ao  
hae to inish y seech today I aa 
araid that I shall not e ale to con
tinue y seech the day ater to
orro. Thereore, I shall try to in
oint the attention o this Houae on. 
one oint.

It is no stated that oern ent 
recruit eole ithout any ear or 
aour throuh an indeendent autho
rity called the Pulic Serice Co
ission.  But I ould like to oint 
out that this loses all eanin hat
soeer since ater recruit ent  o
ern ent seek oer, and throuh a 
directie to all the State ask the, to 
et the antecedents o the eole ho 
are recruited to oern ent serice 
eriied y the olice.   They hae 
listed a nu er o olitical arties,, 
none o hich has een anned under 
the Constitution. All those arties ar* 
constitutional arties unctionin in
side this country erectly ithin the 
our co ers o the Constitution. Bui 
y eans o the  Ho e  Ministrys 
directie  oern ent  hae  taken 
oers to cancel the a oint ent o 
those eole ho are su osed to o e 
alleiance to so e olitical arties, oa 
the asis o the reort o so e To, 
Dick and Harry in the olice orce, an 
ordinary constale, ho co es  and 
says that this an had had so ethin 
to do ith the Co unist Party, or 
the DMK or so e other olitical arty. 
I ould like to ask oern ent he
ther they hae ot any orality la 
doin this kind * thin.  Ater all, 
under the Constitution,  eery arty 
can unction in this country, and It 
is u to the eole o this country to 
elect any arty to oer. Today, th* 
Conress Party ay e in oer at 
the Centre, and to orro, it ay e 
thro n out o oice and so e other 
arty ay c,*ne  oer. Today, or 
ea le, in a nu er o States, ooa 
Conress arties are In oer,  la 
Kerala, or ea le, the Chie llnto 
ter ha ens to e a e er o tt
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Co unist Prty, na ely our arty. 
Tht o ent e cone to  o er in 
Kerala,  the . o ent  any  arty 
co et to o er in Benal, the o ent 
another arty co es  to  o er  in 
Madras, should e ask the olice to 
o and eriy the antecedents o those 
ersona ho hae had anythin to do 
ith the Conress Party and then say 
that all those ersons ho hae had 
any connection hatsoeer ith the 
Conress Party ill e denied o o
ern ent serice What does it ean
I ant to oint out that the Conress 
Party, hain een in o er all these 
yeare, has een utilisin the o er 
and isusin the o er in order to 
trike terror in the inds o the eo
le. It js a kind o terrorisation hich 
they hae induled in in order to et 
su ort or theseles. The Conress 
Party has een seekin to strike terror 
in the inds o the eole y sayin, 
Look here, i you hae ot anythin 
to do ith such and such  a arty, 
you ill not e ien any jos, your 
kith and kin ill not e ien jos, 
your sons and dauhters ill not e 
ien jos, and, thereore, kee aay 
ro such and such a arty.. This is 
the ay in hich the Conress Party 
has een unctionin all these tenty 
years.  But e do not do any such 
thin hen e are in oer. Today, 
or ea le, it is oen to  in Kerala, 
it is oen to us in Benal, to ass an 
order askin the olice 0 o and 
eriy the antecedents o all the o
ern ent  serants  and  then  say 
that i anyody has ot anythin to 
do ith the Conress P*rty he ill 
not e ien any jos.

An oa. Me er ou ay do it.

Sturl P. Ita a rti  We are not
such tye o eole e are not such 
ean inded eole. We do not seek 
to et the su ort o the eole y 
terrorisin the eole o this country 
ut e seek to et their su ort on 
the ads o our rora es and on 
the asis o our serice to the eole. 
So, e are sot araid o this kind o 
thin.

Within the short ti e at y dis
osal I do not ant to deal ith the 
other uestions raised y the reort 
o the Co ission.  The ain thl  
that I ould like to in oint and to 
hich I ould like to dra the atten
tion o the oern ent and the House 
is that it is hih ti e that the Ho e 
Ministry ithdras its circular and 
resects the Constitution aout hich 
the oern ent are shoutin so uch. 
They co e and taunt the O osition 
arties and ask the Do you eliee 
in the Constitution.  I ould like 
to ask the hether they hae ot 
aith in the Constitution.   I they 
hae aith in the Constitution, they 
should allo the citiens o   coun
try to o e alleiance to any  arty 
hich is constitutionally alloed  to 
unction in this country ithin the 
our co ers o the Constitution.  So 
lon as they do not allo that, so lon 
as they seek to strike terror in the 
inds o the eole, the only thin 
that can e said is that there is a arty 
hich is not sure o its su ort ro 
the asses o the eole and hich 
knos that day ater day it is losin 
the su ort o the eole. one are 
those days hen the eole o this 
country trusted the Conress leaders 
and ere illin to take the ord at 
the Conress Party.

Today the eole do not trust the. 
The eole do not trust the Conress 
leaders. The Conress leaders ehor
tations do not carry coniction ith 
the ass o the eole.  Bein aced 
ith this situation, the Conress Party 
seeks to reetuate itsel in oer y 
strikin terror.

16 hrs.

So I ould ake this a eal. It is 
hih ti e they lea t their lessons. 
In this ay, they cannot et the su
ort o the eole.  The eole ill 
certainly rise aainst this  kind  o 
terrorisation.  Any kind o terrorisa 
tion o the eole ill not co the 
do n.  Once the eole are  deter
ined to take their destinies in their 
o n hands, any aount o this kind 
o terrorisation  ill not co than
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don. Thereore, It is hih ti e they 
learnt the lesson o the ast 0 years 
and i ediately ithdre thi« circu
lar eore atte tin to arade  the 
Pulic Serice Co issions  Reoit 
eore the eole  and tellin  the 
orld that they are ery i artial in 
recruitin eole, that they hae ot 
an indeendent authority hich oes 
into the hole uestion.  Let us not 
hae anythin ore o this kind o 
hu u in o the eole, ecause it 
is nothin ut do nriht hu u.

Mr. Chair an The deate on this 
otion is adjourned and ill e resu
ed ater the disosal o the adjourn
ent  otion.  The  adjourn ent 
otion ill continue till 6 P.M. Then 
this can e taken u either today or 
the day ater to orro.

16.0 hrs.

MOTION FOR ADJO RNMENT 

Food situation in tiie count

Mr. Chair an The House ill no 
take u the otion or adjourn ent. 
The Moer ay take 1 inutes and 
other e ers 10 inutes each.

Shri S. M. Banerjee (Kanur) Be
ore I oe y otion, ay i reuest 
you to kindly see the rules nder 
the  rules,  hours should e the 
ini u  it is not the ai u. 
Since this is u ery ajor role, 
one o the ost ital role s eore 
us, I shall e doin injustice to ysel 
and to the eole o this country i 
I a unale to coer certain oints. 
So 1 ould reuest you to etend the 
ti e the Moer ay hae  inutes 
and other e ers  ay hae  1 
inutes each. So i the House arees, 
the ti e should e etended.

Shri Seshiyan (Ku akona) The 
ini u is rescried, not the ai
u.

The  Sours rescried is  the
ini u.

Shri 8. M. Bu rjee I a reared 
to sit loner, .till 7 ..

Mr. Chair an Let e ascertain the
ish o the Minister.

The  Minister  o  rsrlla i tsij 
Aairs and C —lita (Dr. Ba 
Suha Sinh) It should e inished
y 6 . .

Mr. Chair an It ill continue till
6 P.M.

Shri Indrajit uta (Aliore) Then 
it is a iolation o the rules, ecause 
the rule says  hours.

Shri  P.  Ra a urti  (Madurai) 
Then are e continuin the adjourn
ent otion the day ater to orro, 
ecause uto 6 . . it is only  hours 
hereas the ini u  rescried is 
 hours  Let us continue it the day 
ater to orro.

Mr. Chair an Is it the sense o the 
house that the deate ay continue 
uto 6.0 . .

So e hon. Me ers es.

Shri s. M. s. M. Banerjee  Rule (0(0
says.........

Mr. Chair an I hae read the rule. 
It is etter that he roceeds ith his 
ain seech.

Shri S. M. Banerjee 1 o

That the House do no au
journ.

Mr. Chair an, this  ornin,  in 
rely to a call attention notice,  the 
hon. Minister o Food and Ariculture 
laid a state ent on the Tale in hich 
he has tried to conince the House 
that *1116 ood situation In the country 
continues to e diicult. He urther 
said

The internal  roduction has
suiced adly as a result « tn
successie yean o drouht*.


